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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): My State also has none,

An hon. Member: But the hon.
Ministers themselves gre thore,

Bhri Hathl: The present gquestion
relates to undersirable contactmen
against whom we have to guard.
Moreover, it is not as if the industries
are not allowed to haye any accredit-
ed representatives; they will be allow-
ed to have them, but they wil] have to
say that such and such ; person will
be their mecredited representative so
that we know that he is the proper
person with whom our officers can
deal, and if there is anything wrong
we can catch hold of that particular
person and not any and every person.
That is the scope of the main question.

Shri Hem Barua: On a peint of
order. In replying to my question,
the Minister has tried to describe
some contactmen as  undesirable,
That means there are some
contactmen who are desirable.
He has categorised them into desirable
and undesirable. In that context,
would you please enlighten us as to
what is the criterion of desirability?

Mr. Speaker: It is nowhere describ-
ed in my rules.

Shri D. C. Sharma: Has it come to
the notice of Government that some
influential and wealthy firms instead
of employing contactmen contact-
women and call girls have started em-
ploying the so-called sadhus to help
them in this kind of thing?
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Shri Hathl: Sadhus are not there.
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Shri paji: The reply states that one

accredited representative would be
allowed to each business house. Has
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Government considered this mspect of
the rifatter, namely that even this one
accredited representative of a firm
should not be a retired official or a
near relative of any Minister because
such a person can exert gufficient pres-
sure to corrupt decisions?

Shri Hathl: While accrediting the
representative, this matter also ~ould
be considered,
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Shri Basappa: May I know whether
any proper inquiry is being made re-
garding the antecedents of those
people who want to interview him?

If s0, hag any undesirable person
sought interview with him?

Shri Hathi: Before the authorities
give permission, they look into those
things.
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He is detained in the
at present

Shri Hathi:
manner in which he is
detained.
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Shri Hathi: Government delain &
persun when they find that his move-
ment outside is noy desimable. 1f they

find that other persons also should
e detained, they will do it
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Shri Hathi: It is g fact that so long
he has been detained because it i»
necessary to detain him; otherwise, he
would not have been detained.

Dr. L. M. Singhvi: Let him pass
into oblivion without a supplementary.
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Occupation of Indiam Territory by
East Pakisian Rifles

*776. Shri C. K. Bhattacharyya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether his attention has been
drawn to the report that the East
Pakistan Rifles with the help of rege-
lar troops have occupied the Kumar
Khali Khal' in the Bashirhat sub-
division, West Benpgal, which is with-
im the Indian territory: and

(b1 if so, the steps taken
the illegal ovcupation vacated?

The Minister of State in the Minis-

try of Mome Affairs (Shri Hathi): (a)
No. Sir.
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(b) Does not arise.





